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Joint Committee Inspection Report 

The Hon’ble National Green Tribunal, Central Bench, Bhopal, through its order dated 

04/03/2025 in O.A No. 21/2025 (CZ) titled Manohar Singh Thakur Vs State of Madhya 

Pradesh & Others, issued directions for the constitution of a joint committee comprising 

of the following members: - 

(i) one representative from the Office of the Collector, Jabalpur (M.P.), 

(ii) one representative from the Divisional Forest Officer, Jabalpur (M.P.), and 

(iii) one representative from the Member Secretary, State Pollution Control Board 

 

The committee had been directed to carry out a site inspection and furnish a factual and 

action taken report within the period of six weeks. The context and key excerpts from the 

order dated 04/03/2025 are outlined below (complete order can be seen at Annexure-1) 

 

“The issue highlighted in this application is illegal and unauthorized sand mining and 

its transportation is carrying out over the peace of land coming in the category of 

forest land. It is further submitted that it is a matter of concern that property in 

question bearing Khasra no 183/1 forms a part of govt. land which is declared to be a 

forest land, wherein a temple of "CHITTAR MATA" is constructed, is a source of 

villagers’ religious beliefs and environmental asset, wherein respondents illegally 

carrying out mining activities of Murom, with heavy machines and transporting them 

through heavy vehicles, because of which, environmental balance of place is being 

deteriorate and the trees therein are being cut and destroyed due to the heavy 

machineries. Mining activity carried out by respondents no 8 and 9 is not backed by any 

sanction or license and same is illegal in totality, and whensoever any issue pertaining to 

same is raised before the concerned authorities of State Govt. no action has been taken by 

them against such illegal continuous act on part of the respondents no 8 and 9 which 

tends to deteriorate and hamper the well-being of environment which brings in concern 

the safety of citizens right to enjoyment of dust free and safe environment. 
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In compliance with the above directions given by the Hon’ble NGT (CZ) in 

O.A. 21/2025 dated 04/03/2025, the committee comprising of the following 

nominated members was constituted. 

 

S.No

. 

Name of Department Name of Committee Member 

1. Representative from the Divisional 

Forest Officer, Jabalpur (M.P.) 

Shri. Pradeep Kumar Srivastava 

Joint D.F.O. Jabalpur 

2. Representative from the Collector, 

Jabalpur, M.P. 

Shri R.K. Dikshit 

Deputy Director Mining, Jabalpur 

3. Representative from Member 

secretary State Pollution Control 

Board, (M.P.) 

Shri Alok Kumar Jain 

Regional Officer 

M.P.P.C.B. Regional Office Jabalpur 

 
Copies of the nominations received from the respective departments are attached as 

Annexure-2. As the Nodal Agency in this case, MPPCB coordinated with all concerned 

stakeholders and, following preliminary discussions, finalized the site visit for 

10/04/2025 and 11/04/2025. The scheduled dates were communicated to all committee 

members and the applicant, via telephone. On 10/04/2025, during the site inspection, the 

officials listed below, along with the applicant/petitioner, Shri Manohar Singh and local 

villagers were present at the location under investigation. 

i. Shri R.K. Dikshit, Deputy Director Mining, Jabalpur (M.P.) 

ii. Shri Alok Kumar Jain, Regional officer, R.O. Jabalpur (M.P.) 

iii. Shri Dileep Hanwat, Tehsildar, Tehsil-Patan, Jabalpur (M.P.) 

iv. Shri Shivpal Chaudhary, Mining Inspector Jabalpur (M.P.) 

v. Shri Ayeed Parvez, MPPCB RO Jabalpur (M.P.) 

vi. Shri Jaikishan Sharma, Sub Engineer, MPPCB RO Jabalpur (M.P.) 

vii. Shri D.S. Yadav, Deputy Ranger, Divisional Forest Office, Jabalpur (M.P.) 

viii. Shri Rajat Kori,Patwari, PH. No 70 Gram Gwari, Patan Jabalpur (M.P.) 

ix. Shri Rahul Gautam, Patwari, PH. No 67 Gram Dhaneta, Patan Jabalpur (M.P.) 

x. Shri Manohar Singh Thakur, Applicant/Petitioner 

xi. Shri Pushpendra Singh, Respondent No.10 
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During the second site visit conducted on 11/04/2025, the following officials were 

present at the location in question. 

i. Shri Pradeep Kumar Srivastava, Joint D.F.O. Jabalpur (M.P.) 

ii. Shri Alok Kumar Jain, Regional officer, RO Jabalpur (M.P.) 

iii. Sushri. Vishakha Tinkhede, Ranger, Forest Range-Patan Jabalpur (M.P.) 

iv. Shri Ayeed Parvez, MPPCB RO Jabalpur (M.P.) 

 

The site Panchamas for both days of inspection are enclosed herewith as 

Annexure-3. This report is being submitted by the joint committee following the 

field visits conducted on 10/04/2025 and 11/04/2025, respectively. The report 

addresses the concerns raised by the complainant and incorporates input gathered 

through discussions with local stakeholders. 

A.  Background and specific issues in the Petition/Order: - 

The issues raised in the petition, along with the subsequent judgment, have 

brought attention to the following key concerns: - 
 

O.A. 21/2025 (CZ) dated 04/02/2025 & Hon’ble NGT Order Dated 04.03.2025 

S. 

No. 

Specific Issues 

Raised 

Factual Observations 

1. The property in question 

has been declared to be a 

protected area of the 

forest, of which possession 

is yet to be handed over by 

the state government to the 

forest department. 

The committee, upon perusal of the land 

records made available during the 

inspection duly submitted by the Revenue 

Department and represented by the 

Tehsildar that Khasra No. 183/2 has been 

transferred to the Forest Department. 

However, during inspection, the Forest 

Department representative apprised the 

committee that although the said land has 

been administratively transferred by the 

Revenue Department, it has not yet been 

notified under Section 29 of the Indian 

Forest Act, 1927, through Gazette 

Notification. the representative of the forest 

department has informed that the Forest 

Department does not hold legal possession 

of the said land. Copy of Khasra/Khatoni of 
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Khasra No. 183/2 submitted by Revenue 

department is attached herewith as 

Annexure-4. 

Furthermore, during the physical inspection, 

it was observed by the committee that 

Munnare was found present on the said 

parcel of land falling under Khasra No. 

183/2. GPS photos are enclosed as 

Annexure-5. 

 

2. The applicant has mainly 

alleged that the problem 

faced by the villagers and 

residents of nearby locality 

due to illegal excavation 

and transportation 

activities carried out by 

respondent no 9 and 10, as 

they use heavy machinery 

to carry out mining 

activities which tend to 

deteriorate the nearby 

environment, habitat ants 

and temple therein is also 

affected due to illicit 

activities. 

The committee, during site inspection, duly 

observed and submitted that illegal 

excavation activities have been carried out 

on land bearing Khasra No. 183/2 of 

Village Gwari. The area impacted by such 

excavation is approximately 50 meters in 

length, 5 meters in width, and around 1 

meter in depth. Residents have contended 

that the excavation activities were 

undertaken approximately 8 to 10 years 

ago. For reference and documentation 

purposes, GPS photographs of the site in 

question have been attached herewith as 

Annexure-5. Additionally, it is pertinent to 

note that the temple referred to as “Chittar 

Mata” is located at a substantial distance 

from the site of illegal excavation. As per 

Google Maps, the temple lies approximately 

550 meters away from the illegally 

excavated site; the corresponding Google 

maps are enclosed below. 
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3. Applicant has further 

alleged that the property in 

question comprises of a 

temple and hill crowded 

with trees, same forms a 

part of ecological balances, 

but to dismay illegal 

mining activities on part of 

respondents no 9 and 10 

deteriorate the same as the 

transport vehicles and 

heavy mining machineries 

deteriorate trees and dust 

blown during mining 

pollutes the environment 

nearby and sanity off 

temple which is eccentric 

epitome of religious beliefs 

of villagers is also 

hampered. 

As mentioned earlier, the distance between 

the site of alleged illegal excavation and the 

temple premises is approximately 550 

meters. During the site inspection, the 

committee observed that the area in 

question is a small hillock (“Choti Pahadi”) 

located within the jurisdiction of Villages 

Gwari, and Dhaneta. The temple mentioned 

above is situated on top of this hillock, 

which holds deep religious significance and 

is revered as a symbol of shared faith and 

devotion by the local community. 

The committee also noted that the hillock is 

medium to densely vegetated, with a 

significant presence of bamboo plantations 

and other vegetation. Visual assessment 

conducted during site inspection, followed 

by verification through satellite imagery 

and Google Maps, confirms the substantial 

tree and vegetation cover in the said area. 

This natural greenery further emphasizes 

both the ecological value and spiritual 

importance of site. 

4. Applicant has alleged that 

the respondents no 9 and 

10 are politically 

influential people, they 

tend to manipulate the 

legal mechanism and 

system and when any 

villagers tend to raise an 

issue regarding their illegal 

mining activities 

respondent no. 8 and 9 

tend to hamper and harass 

The Committee, within its designated role, 

refrains from making any comments or 

judgments regarding the conduct or 

character of Respondent Nos. 9 and 10, as 

the objective of the inspection were strictly  

limited to documenting factual observations 

related to the property in question. Upon 

thorough review, it was found that no First 

Information Report (FIR) has been filed, 

nor has  any legal case been initiated 

concerning the disputed land. It was also 

noted that Respondent No. 10, Shri 
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them physically and 

mentally because of which 

some criminal proceedings 

under SC/ST act is also 

pending against the 

respondent no.9 and 10. 

Pushpendra Singh, was present during both 

days of the inspection. Importantly, he is a 

resident of the same village where the 

alleged illegal excavation activities were 

reported. 

5. Applicant has alleged that 

the respondents no 9 and 

10 Keep the their pokrane 

machines and hiwaa, at a 

nearby warehouses and 

when so ever any 

inspection team comes, or 

any officer of forest comes 

in round they hide it and 

resume their illegal mining 

at odd hours during night, 

because of which there is 

lot of noise pollution and 

nuisance throughout the 

day, which violates the 

fundamental right to life 

with liberty of nearby 

habitants. 

During site inspection, the Committee 

observed and reported that illegal 

excavation activities have taken place on a 

portion of Khasra No. 183/2, specifically 

situated on the lower slope of the hillock 

(“Pahadi”), as previously stated. 

However, during inspection no Pokrane, 

Hydra (Hiwaa) or heavy machinery as 

mentioned in the petition, were found at the 

site. 
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Google Map 
 

 

B. Conclusion: - 

As noted in the above point-wise factual observations related to the 

petition, the act of illegal excavation stands confirmed. However, 

since the ownership of land in question, where the illegal 

excavation has taken place, remains under dispute, neither the 

Revenue Department nor the Forest Department has initiated any 

legal action against the said excavation till date. 
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The committee respectfully submits that, based on observations made 

during the site inspection, illegal excavation has indeed been 

confirmed at Khasra No. 183/2, as alleged in the petition, by unknown 

individuals. Furthermore, additional areas where unauthorized 

excavation has occurred were also identified, specifically within the 

jurisdiction of Dhaneta village, falling under Khasra Nos. 144 and 42. 

The committee further notes that no excavation machinery was found 

present at the site during the inspection. The land in question forms 

part of a hillock characterized by dense natural vegetation, with a 

notable presence of bamboo plantations.   

C. Action Taken: - 

 

• The Mining Department has filed a case before the District Magistrate 

Court, Jabalpur, against Respondent No. 9, Shri Monu Singh, in 

connection with illegal excavation activities carried out on Khasra No. 

144, situated in Village Dhaneta. At present, the matter is pending 

before the Commissioner’s Court, Jabalpur. Copy is enclosed as 

Annexure-6. 

• DFO (T) Jabalpur also requested collector Jabalpur to form a Task 

Force of officials from Revenue, forest and police department. 

Subsequently, The Sub-Divisional Magistrate (SDM) of Patan, vide 

order dated 29.06.2020 (copy enclosed as Annexure-7), constituted a 

task force consisting of officials from the Revenue, Forest, and 

Police Departments. This task force was directed to conduct joint 



D. Recommendations: -

surprise inspections, particularly during nighttime, with the objective 
of effectively curbing illegal excavation activities on Khasra Nos. 

144 and 42. In direction of the above, regular patrolling of land under 
question is being carried out by Executive forest officials time to 

INFoR MED time & if any irregularity is found, informathe same to SDM Patan, 

SDOP), TI, Tehsildar (Patan) & Senior Forest Officials. 

i. An FIR should be registered against unidentified 

iii. 

Based on the site inspection conducted by the Joint Committee on 10 

and 11" of April 2025, the following are the recommendations: -

iv. 

ii. Demarcation of the land in question shall be carried out by the 

involved in the illegal excavation activity. 
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revenue department. 

Protective fencing should be installed around the designated area to 
ensure that any unauthorized or illegal activity is strictly prevented. 

Pradeep Kumar Srivastava 
Joint D.F.0 (T) Jabalpur 

individuals 

To identify the individuals responsible for the illegal excavation, a 
surprise inspection drive should be conducted during nighttime by 
the concerned enforcement agencies in coordination with the police 
department. 

R.K. Dikshit 
Deputy Director 
Mining, Jabalpur 

Alok Kumar Jain 
Regional Officer 

M.P.P.C.B. RO Jabalpur 

Joint committee IR in the matter of 0.A. No. 21/2025 (CZ) 
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O. A No. 21/2025(CZ)        Manohar Singh Thakur vs. State of Madhya Pradesh & Ors.  

 

 

Item No.1 
 
 

 

EFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 

Original Application No.21/2025(CZ) 
 
 
Manohar Singh Thakur                                                      Applicant (s) 

 
Vs. 

 
 

State of Madhya Pradesh & Ors.                                 Respondent(s) 
 
 

Date of Hearing: 04.03.2025 
 
 
 
 

 

 
      HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 
 
 
 
 

 
 

 
 
 
 
 
 
 
 
 

For Applicant (s):   None 

For Respondent(s) :  

 
 

ORDER 
 

 
1. The issue highlighted in this application is illegal and unauthorised 

sand mining and its transportation is carrying out over the peace of 

land coming in the category of forest land. It is further submitted that 

it is a matter of concern that property in question bearing Khasra no 

183 forms a part of govt land which is declared to be a forest land, 

wherein a temple of "CHITTAR MATA" is constructed, is a source of 

villagers religious beliefs and environmental asset, wherein 

respondents illegally carrying out mining activities of Murom, with 

heavy machines and transporting them through heavy vehicles, 

because of which, environmental balance of place is being detoriate 

and the trees therein are being cut and destroyed due to the heavy 

machineries. Mining activity carried out by respondents no 8 and 9 is 

Annexure 1
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O. A No. 21/2025(CZ)        Manohar Singh Thakur vs. State of Madhya Pradesh & Ors.  

 

 

not backed by any sanction or license and same is illegal in totality, 

and whensoever any issue pertaining to same is raised before the 

concerned authorities of State Govt. no action has been taken by 

them against such illegal continuous act on part of the respondents 

no 8 and 9 which tends to detoriate and hamper the well-being of 

environment which brings in concern the safety of citizens right to 

enjoyment of dust free and safe environment. 

 

2. A substantial issue of environmental has been raised. Issue notice to 

the respondents. Returnable within four weeks. 

 

3. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

 

4. Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

 

5. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:  

(i) One Representative from the Divisional Forest Officer, Jabalpur 
(M.P.) 

(ii) One Representative from the Collector, Jabalpur, (M.P.) 
(iii) One Representative from the Member Secretary,  State 

Pollution Control Board, (M.P.) 
 
 

6. The Committee is directed to visit the site and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

 

7. Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a week 

and after compliance of service, the Applicant has to submit an 
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O. A No. 21/2025(CZ)        Manohar Singh Thakur vs. State of Madhya Pradesh & Ors.  

 

 

affidavit that notices and copy of the application have been served 

upon the committee and respondents.  

 
8. The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 

List it on 28th April, 2025. 

 

      Sheo Kumar Singh, JM 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 

 
 
 

Dr. Afroz Ahmad, EM 

4th March 2025 
O. A No. 21/2025(CZ) 
K 
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The issue highlighted in this application is illegal and unauthorised sand mining and its 
transportation is carrying out over the peace of land coming in the category of forest land. It 
is further submitted that it is a matter of concern that property in question bearing Khasra no 
183 forms a part of govt land which is declared to be a forest land, wherein a temple of 
"CHITTAR MATA" is constructed, is' a source of villagers religious beliefs and 
environmental asset, wherein respondents illegally carrying out mining activities of Murom, 
with heavy machines and transporting them through heavy vehicles, because of which, 
environmental balance of place is being detoriate and the trees therein are being cut and 
destroyed due to the heavy machineries. Mining actiity carricd out by respondents no 8 and 
9 is not backed by any sanction or license and same is illegal in totality, and whensoever any 
issue pertaining to same is raised before the concerned authorities of State Govt. no action 
has been taken by them against such illegal continuous act on part of the respondents no 8 
and 9 which tends to detoriate and hamper the well-being of environment which brings in 
concern the safety of citizens right to enjoyment of dust free and safe environment. 

i) One Representative from the Divisional Forest Officer, Jabalpur (M.P.) 

We deem it just and proper to call a report on the matter in issue, in present application, from 

a Joint Committee consisting of: 

(ii) One Representative from the Collector, Jabalpur, (M.P.) 
(11i)One Representative from the Member Secretary, State Pollution Control Board, 

The Committee is directed to yisit the site and submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency for coordination and 

logistic support. 
Ihe report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in 
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GPS Photographs of Site Visit 
                                                                                                                                                      Annexure-5 

                                                                                                                                          Dated-10/04/2025 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Joint committee Report in OA 21/2025

To : billa sahil <billa.sahil@gmail.com>
Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,

harnengt <harnengt@gmail.com>, M P State Mining
Corp Bhopal <info.mpsmc@mp.gov.in>, PS MINING
<secymining@mp.gov.in>, Director Directorate
GeologyMining <dirgeomn@nic.in>, Ashok Sinha
<tg035.ifs@nic.in>, dfotjbp <dfotjbp@mp.gov.in>,
Collector Jabalpur <dmjabalpur@nic.in>, romppcbjbp
<romppcbjbp@rediffmail.com>

Email Legal Cell

Joint committee Report in OA 21/2025

Mon, Apr 28, 2025 12:29 PM
1 attachment

Sir
Please find enclosed the copy of the joint committee report submitted in
compliance of order dated 04.03.2025 passed by Hon'ble NGT in OA 21-
2025 (Manohar Singh v State of MP & Ors.). This mail may be treated as
proof  of  service. 

Regards
Legal Section
MP PCB  

NGT_OA_21_2025_IR-signed.pdf
18 MB 


